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|A 7112017 in CP 4651241-2421NCLTIMBIMAt 2017

List this application for hearing with peremptory direction to the petitioner side to

argue this matter on next date of hearing because this order has been passed in the absence of

Respondent side.

The Corporate Debtor side has given undertaking that they witl not hold any meeting

until next date of hearing.

List this matter on 3.11.2017

V. NALLASENAPATT{Y
Member (Technical)

B. S, V, PRAKASH KUMAR
Member (Judicial)
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